IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

BRIGINAL _APPLICATION NG.1037/97
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DATE OF OCRBGER

Hetueen :=-

B.Ravindar

And

1. The VUy.Controlier {D.S),
Under Secretary (C.5.P),
4.P.5.C., Unolpur House,
Sha jahan Ropad,

New Delhi-110 011,

Counsel for the Applicant :

Counsel for the Respondents

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

1 8"’0 B"‘"l 997 .

+os Applicant

+se REspondent s

Shri Dilip Rao .M

Shri N.R.Deveraj,5r .CG3C

: MEMBER (A)

THE HON'BLE SHAI B8.5.JA1 PARAME SHWAR : MEMBER  (3)

(Crder per Hon'ble Shri R.Rangarajan, fember (A)
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(order per Hon'ble Shri R.Rangarajan, Member (A) ).
¥ % %
Heard Shri M.Dilip Rao, counsel for the applicent ard Shri

N.R.Devarsj, starmding counsel for the respuondents.

2. The applicant in thisg 0.A., had aposared for the Divil
Services (Preliminary) Examinationms, 1996 held in Juns, '96.
However , it is stated that he has not qualified in the prelimi=-
nary examinations and because of that'he was not a llowsd tao sit
for the main examination. The applicant submits that he is a
very meritorious candidste and there is no reasocn/fehkasce for him
to fail in the preliminary examinaticns held in June, ‘96,
Further the applicant states that he had passed preliminary exa+
minationg heid in 1994 and 1995, He wes alsoc appeared for the
Civil Services (Nain) Examinations in 199S and scored 730 marks
for 2000. Thus he submits that he is a meritorious candidate
and there is no reason to fail int he preliminary examimations
of 1996. The applicant apprehends that his answer sheets have

not been valued properly.l\This CA

if filed to call for the

amswer sheets of preliminary examinations of 1996 of the
applicant with Hall Ticket No.109811 and for a consequential
declaration that the action of the respondents in not passing
the épplicant in the preliminary examinations is wilfull, oad
and for further directions to‘permit im tu.appear for Main

Examination 1996 Civil (IAS).

J. Though the applicant submits that he has s right to'appraach

this Tribunal, he could not establish his right for the reliefe
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prayed for. Mere passing two examinations whether meliminary
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or main in 1994 and 1995 does not entitles him to pass the
preliminéry exam in 1996 also. Fr&m the aﬁfidauitéue do not

sae any reasonsto give the relief as prayed for inlthis 0.A.

The applicant submits that he has filed s representation to
Secretsry, UPSC, If such a representation is alr?ady filed
hqfore today, such representation should be disposed of by the
.Secrebary, Union Public Service Commission, i?rsuch:a proceedure
exists in accordance with the law expedetiously.

4, The Original Applicstion is ordered accordinglyiat the

admission stage itself. No costs.

: {AME SHUAR ) (R.RANGARAJAN) -
Member (3) Member (A) - .

Dictated in Open Court.
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1, The Dys Comtroller (D.S.) Under Secretary (C.S.P).Union Public
'Service Commission , Dholpur House, Shaaj—éahan_ Road, New Delhi.l1l,

2, One Copy ToMr. Dilip Rao .M, Advocate CAT, HYB. |

3. One Eopy to Mr, N;R,Devaraj Sr. CGSC. CAT. Hyd.

4, One Eo;:y toThe D.R;(A). .

5 One Duplicaste Copy;
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